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Petition(s) for Special Leave to Appeal (Civil) No(s).33471/2011

(From the judgenent and order dated 24/08/2011 in AFO No. 1124/2010 of
H GH COURT OF BOVBAY)

ESHA EKTA APPARTMENTS CHS LTD. & ORS. Petitioner(s)
VERSUS
MUN. CORP. OF MUMBAI & ORS. Respondent ( s)

(Wth office report)

WTH SLP(C) NO 33601 of 2011

(Wth prayer for interimrelief and office report)
SLP(C) NO 33940 of 2011

(Wth prayer for interimrelief and office report)
SLP(C) NO. 35402 of 2011

(Wth prayer for interimrelief and office report)
SLP(C) NO 35324 of 2011

(Wth prayer for interimrelief and office report)
T.C.(C NO 55 of 2012

(Wth prayer for interimrelief and office report)

Date: 24/07/2012 These Petitions were called on for hearing today.

The

CORAM :
HON BLE MR. JUSTICE G S. SI NGHVI
HON BLE MR JUSTI CE SUDHANSU JYOTI MUKHOPADHAYA
For Petitioner(s) M. Harish Pandey, Adv.
M . Samanvya D. Dwi vedi, Adv.
M. Naveen Kumar, Adv.
For Respondent (s) M . Pal | av Shi shodia, Sr.Adv.
M. S. Sukumar an, Adv.
Ms. Kavita Wadia, Adv.
M . Mannmeet Arora, Adv.
M . Kumar Karti kay, Adv.
M . Puspi nder Si ngh, Adv.
M . Dushyant Kumar, Adv.
M . Merusagar Samant aray, Adv.
M . C. Mukund, Adv.
M . Pankaj Jain, Adv.
UPON hearing counsel the Court made the follow ng
ORDER
On the oral request made by | earned counsel for the petitioners
for adjournnent on the ground that the arguing counsel is in personal

difficulty, hearing of these petitions is adjourned to 12.09.2012.

(Satish K Yadav) (Phool an Wati Arora)
Court Master Court Master



